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0.A. 350.1282.2017

No. O.A. 350/01282/2017 Date of order: 14.9.2017

Present : Hon’ble Ms. Manjula Das, Judicial Member |
Hon’ble Dr. Nandita Chatterjee, Administrative Member

For the Applicant : Mr. S.K. Dutta, Counsel

For the Respondents ; Mr. LK. Chatterjee, Counsel

‘Mr. C.S. Bag, Counsel

O RDER (Oral)

‘N‘and‘ita Chatterijee, Administrative Member:

Heard Ld. C0unsel for both sides.

"~ 2+ Ld. Counsel for the applicant submits that the instant application

assails the purported order No. 204/2017 dated 29.8.2017 of the
respo.ndents \I/vhereby, the applicant has been transferred te Bandamunda in.
Orissa instead of implementing the earlier order of transfer issued by the.
respondents tfansferring the applicant to Kharagpur.

3. That, the earlier representations preferred by the applicant praying
for posting at Kharagpur or Santragachi were not considered. The appiicant'
seeks relief . for  directing  the respondent authont'i.'es to
resc_ind/canceI/Withdraw the impugned memo No. 204/2017 dafed
29.8.2017, to restrain the respondents from avcting any further on fhe basis
of the im.pugned order and, inter alia, to allow him to continue as ACMS at
Adre. |

4, Per contra, the Ld. Counsel for the respondents argued that as
vide order dated-29.8.é017, the applicant had been posted as ACMS at
Bandamunda Sub-Divisional Hospital Unit, there has not been eny down
grading of his pvrofessionel status in the impugned transfer.

5. " That, the transfer at Bandamunda is in public intereet .anditnat
there are administrative difficulties in transferring th.e. applic.e'nt bac‘lk-to

Kharégpuf as will be evident from the respondents’ order dated 1.4.2005 in
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the background of ﬁe’gligen@e of the applicant in the treatment of one case
of advanced pregnancy resulting iﬁ the death of the patient as well as the
baby w‘hil'e the appl'i;c"éznfwas posted as Sr. DMO at Kharagpur.

6. it is seenthét t‘h'}e 'ap‘pliciant has not preferred any representation
“against the impugnéd order dated 29.8.2017.

7. Cbnseduéﬂtly the applicant is at liberty to file a comprehensive
representation before the authorities by narrating his grievances‘within a
period of 2 weeks; aftér receipt of the éa-me the respondent authorities are
directed to consider and dispose of the- representation by passing a
speaking land re’a\s.on'ed order within a period of 4 weeks from the date of
receipt of the rebresentation.

8. The O.A. is, accordingly, disposed of; |

Q. 'Sfa'tu"s quo with respect to his present place of posting to
continue ‘uﬁ"fi:l‘. the disposal of the representation of the applicant by the

respofident authorities.

N \

(Dr. Nandita Chatterjee) (Manjula Das)
Administrative Member Judicial Member
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